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OP(N COURT 

CC:NTR~L ADMINISTRAT IVt: TR I BUNAL 
ALLAHABAD 82NCH, ALLAHA ~ D 

mIGINAL APPLICATION N0.1223 of 2002. 

, Tu~sday , this the 18th day of Fabruary 2003. 

• 

Hon'blia Maj Gan KK Srivastava, Mamt:sr-A. 

Manish Kumar 
Son of Leta Sri Ramdsh Gauri, 
Resident of 38/89 Katghar Idgarh, 
District ~gra. 

••••••••••APPlicant. 

(et Advocata: Sri v.s. Kushwaha/ Sri &.N.Singh) 

1 • 

Versus. 

Union of India 
through its Ganaral ~anagar 
Wastsrn Railuay Church Gate, 
Mumbai. 

Divisional Railway Manager, 
western Railway, 
Kot a .• 

••••••••••• Rasponddnts. 

(B't Advocatd: Sri K.P. Singh) 

0 R D E R ------

, 

Io this O.A. filed under s~ction 19 of Administrativa 

Tribunals Act 1985, tha applicant has prayad for direction 

to respondant No.2 to considar tha case of tha applicant 

for appointment on compassionata 9rounds on any suitable 

post. 

2. Tha claim of tha applicant is that ha is adoptad son of 

Lata Ramesh Gauri, who uas working as Safaiwala undar 

3tation ~aster ldgah Railway Station ~astern Railway, Agra • 

The ratha_r1 ~! tha applicant Lat0 Rariash Gauri diad on 
.... "' INN1 "w) ....,__ 

11. 09. 1999~ Sri 8. N. ~ingh c ounsal for t hs applicant 
"" 

subnittad that tha appl-icant has baan adopted by 
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Lata Ramesh Gauri through ragiaterad adoption dead dated 
. 

26.02.1999. Ha also got succession certificate for 

retiral an,d othar benafits.on 12.06.2002 ha pas raprasentad 

to tha raspondants for appointmant on compas~~ onata ground • 
I 

Tha rapr~sdntation of thd applic~nt is still pdnding 

for consideration befard raapondant No.2. 

3. Sri K.P. Singh counsel for tha respondan~a subnittud 

• 

that tha raprasantation datad 12.06.2002 (Annexura A-5) doas not 

bear any acknowladgamant by thd respondants. 

4. I hava parusad ths rQcords and in mN opinion, tha 
~if.._ . l 

intardst of just.icc:1 shall battaJr be served( thd ~dprasantation 

of the applicant dated 12.06.2uu2 is dacidad by a reasonad 

order uithin specified time. 

5. Tha O.A. is finally disposad of at the admission 

staga itself with ~ d iractian to tha r aspondant No.2 

i.t:1., D.R.M tQota to decide tha raprasantation oft ha 

applicant with a speaking order within a pt3riod of 

three months rrom the da ta of ccmmunic ation of this order. 
-... a~ 

Tha applicant shall file~opy or tha raprasantation 

dated 12.06.2002 alongwith order of this Tribunal within 

t hr s.:1 1.1aaka. 

6. Thera shall b3 no ordar as to costs. 

Mam b3 r-A. 

Man.lsh/-
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